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PER:  CORAM  

This appeal has been filed against order1 of Commissioner of 

                                           
1 [order-in-appeal no. BR/256/TH-I/2012 dated 22nd October 2012] 



 

 
2 

E/85863/2013 

Central Excise (Appeals), Mumbai Zone – I. 

2. None appeared for the appellant.  We have heard Learned 

Authorised Representative. 

3. On a perusal of the records, we find that, despite several notices 

having been issued, the appellant has not been represented in any of 

the hearings on days of listing for disposal. Accordingly, the appeal is 

dismissed in default for non-prosecution. 

(Dictated and Pronounced in Open Court) 
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Member (Technical) 
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